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12053 Iln. 

DEMANDS FOR G~RAIL
WAYS. 1968-67 

AND 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS), 1966-66-

contd. 

Mr. Speaker: The House will now 
take up further discussion and voting 
on the Demands for Grants in respect 
Of the Budget (Railways) for 1966-67 
and Supplementary Demands for 
Grants in respect of the Budget (RaIl-
ways) for 1965-66. Shri Lakhan Das 
may continue his speech. 

8hrt 8. M. Banerjee (Kanpur): 
When is the hon. Minister going to 
reply! 

Mr. Speaker: Just after this speeeh. 
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The Minister Of Rallwa1s (Shrl S. K. 
Patll): Mr. Speaker, Sir, the Demands 
fOr Grants, when they are discussed, 
naturally give an occasion for Mem .. 
bers to draw the attention of the Gov-
ernmpnt to various conveniences or 
the want of them and I am grateful to 
the House and the Members who have 
participated in (he debate that they 
have pointed out many things. In the 
General Debate, while replying to it, 
I have dealt with the policy matters 
and I need not repeat them on tlus 
occasion. So far as the other matter. 
are concerned, namely, somebody 
wants extension of the line, somebody 
wants lome more trains and faster 
trains, this is a matter where the 
Railway has spread ali over the coun-
try in all directions and naturally il 
all the suggestions which the hon. 
Members have made were very 
liberall,. aeeepted, I do not know how 
many thousands of crores of rupeel 
would be necessary for that. Since I 
am limited by funds, surely. I have 
got to seek the priority as to out ot 
the many demands that are made 
whiCh should be accepted first und 
which should be accepted second and, 
therefore, it 1 could not satisty every-
one of them, it is not because I am 
less liberal and hence I am doin, so 
but bec8U.1e I am So circumstanced 
that it is impossible to do so. 

My colleague, Dr. Ram Subha, 
Singh, has already gone info deWla 
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about many points that have been 
raised. I do not want to cover that 
ground. I shall mention a few thinga 
and a few speeches that have been 
made after he delivered his speech. 
Also, there is another procedure that 
we have adopted, and we have re-
peated time and again, that if any 
particular request or demand that waa 
made is not answered in our speech, 
we answer them in a special brochure 
which is always kept in the Parlia-
ment Library and for which we have 
got applause from the House. 

Shri Bar! Vishnu Kamath (Hoshan-
gabad): Expedite it. 

SIlrI S. K. PaUl: Yesterday a new 
point was raised by my cOlleaiue, Mr. 
Trivedi. that we did not refer or my 
colleague did not refer to the cut mo-
tions. Now, there are very many oc-
casions during this debate. either the 
General Debate or the Demands for 
Grants or the Appropriation Bills that 
will come, etc., when the Members can 
refer to anything. It is not necessary 
that the person who has moved a cut 
motion should also speak-..ometirneo 
people speak-and. therefore, if we did 
not rf'fer to any particular cut motion 
the inea is not that We have got an; 
disrespect for the han. Members but 
because W~ rovered the discussion as 
a w~ole and, therefore, there is no 
particular attempt that it should be 
80 done. -

My friend, Shri Trivedi. mentioned 
that the points raised in the context 
of the cut motions moved by the Mem-
bers had not been covered. On going 
through tne list of cut motions I find 
that many subject. like catering. pro-
VISIon of road-aver-bridges, doubling 
ot raIlway lines, conversion of lines to 
wider gauge etc. which form the sub-
iect of the cut motions were dealt with 
in the replies in appropriate groups. 
Many of the :u>eeches covered a lot of 
ground apart from th.t of the cut mo-
tions and it was only natural and pro_ 
per that rather than leave out the 
points which were actually made In 
the speeches and to touch on 'ubjectB 

which were not mentioned at all, the 
priority was given to the former by 
my colleagUe while replying to the 
debate. 

In any cue, within the limited time 
available, we have tried to cover as 
many of the points made by the hon. 
Members in the discussions and point. 
made in the speeches Of han. Members 
which are not covered in the reply will 
be dealt with individually and a copy 
of the replies placed in the Parliament 
Library as usual. 

My han. friend, Shri Trivedi, has 
as many as 20 cut motions against hi. 
name. Some of them have been des-
cribed with ouch telegraphic brevity 
that I myself did not know what ac-
tuaBY the Member wanted. The Mem-
ber did not elucidate them in his 
opeech. If there is any further eluci-
datiOn necessary, either on his part or 
on my part, surely We can 10 into that 
and he would have satisfaction. 

He has made a suggestion about the 
traffic survey between Kota and Cho-
trgarh. Possibly, the han. Member 
favours one of the alternative routes 
between the two points. This again 
cannot be discus:.cd unless his viewl!I 
are more specific. I do not want. to 
go into that because that will be mau.: 
clear when specific questions are rais-
ed. The only other cut motion which 
can be answered Is the one about the 
non-payment of arrears of up-Iraded 
posts on western Railway. particularly 
the commercial clerks. In respect of 
this. I would like to assure the hoD. 
Member that while it has taken lome 
time to ftnali.e the allocatton or 
Highor-grade posts and to complete 
the !'clertion oT suitability tests neces-
snry before individuals can be appoint-
ed against them. instructions have 
been issued to Sec that such orders are 
implemented in future and arrears 
paid within three to four months of 
the date of receipt of such orders. That 
i~ a diBtlnct improvement as against 
what was being done before. 
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[Shri S. K. PatiJ) 
My hon. friend, Dr. C. B. Sinlh, 

stated tho t there should be a national 
policy for development of transport 
(road as well as rail) and mentioned 
that the northern portion of Uttar 
Pradesh is not properly served by the 
Railways. The idea seems to be that 
the policy of Railways should be that 
wherever there i. no railway, whether 
It is justified or not. whether it should 
be remunerative or not, the Railways 
ihould 10 there. This is a good policy, 
no doubt, but surely if the Railways 
were to have that policy, it will cease 
to be a commercial organisation. Let 
us keep It as a commercial organisa-
tion. It is an organisation that gives 
you some ret urn and the House i. 
hapl'Y about It. 

So far as the national transport 
policy is concerned, I am very much 
concerned about it as every hon. Mem-
ber of this House is. I had the privi-
lege of presiding over the Ministry of 
Transport and Communications and, 
therefore, I know what exactly the 
problem. of that Ministry are and, 
therefore, when we have a national 
policy. integrated policy, then, surely. 
the Railways aloo become a part of it. 
It will not be correct to assume that 
there Is no national policy in reiard 
to the development of transport capa-
city in the country. Whatever expan-
sion has taken plaCe in the capacity of 
rail transport in the successive Five 
Year Plans has been effected in close 
consultation among the Ministries 
concerned and with the Plannini Com-
mluion. Transport policy and co-
ordination has been the subject mat-
ter of a .tudy by a high power com-
mittee appointed by the Government 
and the Report of this Committee on 
Tranaport Policy was presented to this 
Hous. only a tew weeks ago. 

To that I would and that there i. a 
Cabln.t Committee now .peclally ap-
pointed for all the transport, that is. 
!he transport and communications, 
~""luding aviation and navigation, and 
the railwaye. that there is a coordina-
tinn committee where all these pro-
bl,m. are Pllt toptJler and cansi.s.r-

ed. The Railway Minister happens to 
be the Chairman of that Committee 
and, therefore, a policy which is con-
certed, which i. coordinated, which ia 
sufficiently competitive but yet nol 
destructive or obstructive of each. 
other, h.as got to be evolved and that 
should be the con~tant attempt of thi& 
Ministry to do so. 

Sllri P. G. Sen pleaded tor Ibe die-
seliaation of Assam Mail. The dies.li-
sation of B. G. Assam Mail will be 
duly considered with the availability 
of diesel locomotive.. With the pre-
sent availability of dieeel locomotives, 
it is not possible to dieselise this train. 
The dieselisation of M. G. Assam Mail 
is, however, under examination. I 
have said that this is a constant efforl 
of the Railways that we should go 
from the steam traction to the diesel-
isation or the electric traction and if 
you see the progress that has been 
achieved during the last few years in 
this particular part of the Railways 
activity, you will see that the pace is 
faster than anywhere in the world 
and that is because We have 
got the technical know-how and we 
know how es.ential it i. and, to a 
large extent, it solves the questiOn of 
overcrowding also. 

Shri M. L. Dwivedy mentioned cor-
ruption In connection with the reservs-
tion of berths in sleeping coaches. Hi. 
remarks were of a general nature and 
It Is difficult to act upon them. How-
ever, I may mention that apart from 
investigating specillc complaints, fre-
quent cheCks are being conducted 
against this type of corruption by thp 
Vigilance Organisation and by the Cen-
tral Investigating Agency of the Rail-
wsy Board. I may assure the House 
that, whenever and wherever railway 
staff haVe been found guilty, severe 
punishment has been Imposed. Speak-
ing about corruption in general .... 

Sbri Hart VlshDa ~tb: Before 
he comes to corruption, I riae on a 
point of order. I am sure you will 
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~ee that it ~ very IlUrprising, and 
regrettable, too that when the Cabinet 
Minister is replying to Demands for 
Grants running into crores of rupees, 
there should not be a quorum in the 
HoUR. 

Mr. Speaker: The bell is being 
rung ...... 

Now there ~ quorum. The hon. Mi-
n~ter may continue. 

Sbri Muthyal Bao (Mabbubnagar): 
I am glad there ~ quorum now. But 
not even one Leader of the Opposition 
is there. 

Sbri IIari ViBhnu Kamath: That ~ 
no argument. 

Sbri 8. It. PaW: I do not think what 
my hon. friend meant was put of 
corruption in any case. 

Dr. C. B Singh suggested the cons-
truction of new lines in Madhya Pra-
desh. The House is already aware 
\.bat, for the development of Danda· 
karanya region, a major portion ot 
which covers the backward area. ol 
Madhya Pradesh, a broad gauge line 
-450 KM. long-between Bailadilla 
and Kottavalsa is nearing completion. 
Therefore, that province has already 
got a little because it is backward. I 
can quite understand that. It hu 
been attended to just now. 

Surveys are also under way for con-
nections from Dantewara in the Dan-
dakaranya region to Bhadrache11am 
and Kovvur to the south and to Dhal-
Ii Rajhara in the north and from Lan-
jigarh Road on the Raipur-Vizianaga-
ram line to Arnbaguda. These line. are 
being investigated in connection with 
the integrated development of the 
Dandakaranya region based upon the 
mineral and other material wealth of 
the area. Therefore, so far as this 
part is concerned, it i. being attended 
to. 

Dr. C. B. Singh suggested that local 
people should have preference In re-
cruitment to CI .... III and Cla... IV 
lervice. Class IV staft' i. normally re-
cruited by the Divisi.onal or DUtrict 
authorities 01 Zonal Railwl3'l and thi&, 

in effect, gives the residents of the 
local area a good deal of advantage. 
Casual labour, which is always rec-
ruited locally on the div~ions, get pre-
ference for absorption in regular Clau 
IV service. 

Recruitment to Class III posts i. 
made through Railway Service Com-
missions and vacancies are advertised 
through the new~apers of the re-
gions served by the Commissions, so 
that the residents of the region have 
every opportunity to be selected. 

The other day when there was a 
demand that there should be .ome 
kind of a Public ServiCe Commisoion 
of Railway. in Bihar, 1 have gone to 
tb. extent of explainin, that, although 
It ;. not a new Commission, the ollleel 
of both the Commissions would b<, in 
Pa!na or Dhanapura, so that they 
would get the advantaee and the local 
people, the local talent, would be dis-
covered there, if it was not already dil-
covered elsewhere. 

Shrl A. P. Sharma (Buxar): Unl ... 
there is an office, how can there b~ 
two'? 

Sbrl S. K. PaW: Surely there will 
be. They will haVe the advantage of 
both-what is for Calcutta and what 
~ for Allahabad. The 01llceo of '>oth 
would be there because It aervea ,,;'h 
the things. That is much better. 

Shri Balmiki stated that the quar-
ters provided to sweepers are general-
ly unsatisfactory md require impro-
vement. The quarters provided to 
them are not generally unsatisfaclory, 
but they have sometimes the knack 
of making them unsalsfactory after 
occupation. I haVe found thi. e"'Peri-
ment in the city of Bombay for forty 
years and I exactly know how these 
quarters, e>ven if they are given tn a 
good condition, are turned Into a bad 
condition. With the spreading of edu_ 
cation, lanitation, etc. all these things 
will Improve. But it is not that the 
Railways Imow that the quarters are 
unsatisfactory and thOSe are specially 
given to the IWeeper. heeaua. they 
are ~ctory. I do DOt admit that 
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this kind of thi.ni is bein, done. 
Sweepers ,et the same accommodation 
as other Class IV staff and this inclu-
des a living room, a bath room, a 
kitchen and a verandah. Quarters 
built earlier to different specifications 
are being ,radually improved to bring 
them up to the currE'Ilt standards but 
the han. Member will appreciate that 
these improvements have to be phased 
over a number of years as the need 
for new quarters has also to be met 
concurrently from limited funds. 

As I have said in reply to the gene-
ral discussion, so far as housing is 
concerned, Railways are doing more 
than any other Ministry. In fact, we 
want .to haVe more and more, so that 
these frinse benefits which are 01 im-
mense value to our employees would 
be made available to them. 

Shri Omkar Lal Bcrwa suggested 
that casual labour should not be sub-
jected to medical cx.amination when 
appointed to permanent jobs. Medi-
cal examinal ion is prescribed for all 
l'att.'gorics of railway staff in the 
intcrc~t of public safety. their own 
personal safety, the safety and health 
of their co-workers and t.he efficiency 
of service. It is preicsely because 
CBRunl labour are not subjected to 
medical exrunination when they are 
first engaged that they have got to 
be subjected to it when they are put 
on pennanent employment. 

13.18 hrs. 

[MR. DEPUTY-SPEAKER In the ChaiT] 

Shri D. C Sharma stated that a sur_ 
vey should be carried out for a raa 
link from Ludhiana to Chandiprh. 
Surveys for this rail link have been 
carried out in the past and they show-
ed that such a line would not be justi-
fied financially. With the limited 
funds available in the Fourth Plan for 
new lines, it is unlikely that this pro-
ject can secure high priority for in-
clusion. 

Shri N. N. Patel desired that the 
BUlmorl-Va.haI narrow ,auge Une 

should be converted into broad gauge 
and extended to Nasik for exploitina 
timber from the Dang E'orest. and a 
rail link should be constructed trom 
MagdaUa Port to Surat. My colleague 
nas already replied to that. There-
fore, I do not go into that, but the 
matter is under investigation and 
.,hen that is done, it will haVe its due 
priority. 

Shri Kashiram Gupta stated that 
Rewari-Khalilpur Section should be 
doubled. Of the 82 1045 long sectioo 
between Delhi and Rewari, only the 
section between Garhi Harsaru and 
KhaWpur, which is only 31 1045, I. 
now single line. Doubling of this sec-
tion is not n('('E'ssary to handle the 
traffic olft~ring now but will be takcn 
up when further development of tra-
ffic justifieS it. 

Shri Shankar Alva suggested many 
things, to whkh the replies have been 
given by my colleague, but there are 
one or two points to which I would 
make a mention. He suggested that 
electrification in Mysore State should 
be taken up on a large scale as e'er· 
tridty is available- in plcnty from the 
Sharavati Valley Project. He will 110 
doubt appreciate that, while cheap 
electric power is a prerequisite, the 
heavy capital investment on electrifi-
cation can be considered reasonable 
only alter taking into account several 
other important factors such as traffic 
density, availability or resources, indi-
,enous production, capacity of IQCO-
motives, etc. There Rcems to be-
an impression that, because there III 
electricity available and it is cheap, 
the track should be electrified. But 
that i. only part of the expenditure. 
The process of electrification itself i. 
80 costly and unl ... , it is justified by 
the cireumstances, surely it i~ not 
done. Therefore, it is a question of 
priority. If it is justified there, surely 
We shall tak .. advantage of the chea-
per electricity available there and wm 
no doubt do so. 
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Shri Shankar Alva stated that there 
should be no rethinking regarding re-
modelling of the Bangalore City 
Station building. He is not here just 
now. I am happy to say that we are 
paying so much of attention to it that 
there is no rethinking about it. The 
Station will be remodelled and it wUl 
be really in keeping with the dignity 
and beauty of the City and surely we 
will not do anything tnere which will 
not be in fitness 10 the surroundings 
which the Bangalore City affurds. 

Many membrrs urged that level 
crossings at a number of places should 
be replaced by overbridges, to whlcb 
a reply has been given by my collea-
gue. But I can on~e agaIn reiterate 
this tbing because very maJ\7 qu .. • 
tions come here about level crossings. 
On that there i. a finn policy of the 
Railway.. & loon as a reque.t comu 
from the State Government and they 
are prepared to do !beir part of Ibp 
job-approach roads, etc., on which 
they have to spend-Railways are al· 
ways ready and the plans are made 
in advance. There is no reluctance 
on the part of the RalI .... ay. that they 
will not do it . . . 

,,) W;f flf~) ~~!II'T (f~~R) 
~ >(r<'f m- <n: '1'1 .n'R ","fur[ ohf 
~~ m ,~ i' 1 'f.FI'\' ~VR 
~ fi'i~if 'f.'T if.l1l' 'Pl:-l 'lit 'fllR ~ I 

Shri S. K. Patit: It is not enough if 
the District Board ia ready; thq mu.t 
also be ready to pay their part of it; It 
i. not merely wilUngness that i. re-
quired; in that way, everybody is 
ready in this country for everything. 
But surely a part of it has got to be 
paid by them. Now it has been made 
more possible. & I have already indi-
cated in the budget speech. a couple of 
crore.. a little less than Rs. 2 crores, 
have been diverted from the Central 
fund to the State fund. tor this pre-
cise purpose to that they could also 
pay their part of it. It is not big 
enough and I understand that. But, 
aurely. that particular thing should 
get a priority, if it ought to. 

Shri Muthiah stated that mor~ 
money should be spent on paaseDCer 
amenitiea. Aa YOU are aware, trom 
Rs. 3 crores we have now lifted it to 
Rs .• erores. Thi. will go On In~reu
ing more and more because it will 
create conditions where I do not lee 
any reason why we should not go upto 
Rs. 5 crore. or even Ra 6 crere.. I' 
cannot be done all of a 8uddeo; it hu 
got to go too slow. Yesterday 1117 col-
league said about the minimum ame-
nities that are to be provided to thou· 
lands of stations. Nearly 7,000 .ta-
tions are to ·be provided with minimum 
amenities. This is being attended to 
and wherever it is not providecI, I •• 
has assured that it would be done 
within the next two years. 

Shri P. K. Dec mentioned that the 
Delhi-Rajpur through conch should 
have been routed via Nagpur instl!ad 
Of Katni. Thl. route was selected to 
meet the demand actually made ear-
lier. The route via Nagpur is only 
245 K.Ms longer. Man.v Member., 
when they make a suggesion seem to 
think that poslibly the ticke. co.t wiU 
remain the same and therel.'"e, the 
route has got to be changed. But, they 
forget that if the route mileage 10-
ereues, tbe passengers will have to 
pay for it and it will be added to that 
ticket. That is not exactly what lb. 
Railway Ministry should do because 
many Members wilI not like to do that 
and pay this additional money. 

Shri Jwala Pra.ad Jyoti.hi refer-
red to the introduction at a fut train 
service between Bilaspur and Deihl. 
The existing level ot through trame 
between Bilaspur and Delhi i. not 
auch A. to ju.'!tify that. But, surely, 
when there is anything by which the 
tralDe increases etc. that will always 
be taken into consideration and it is 
done. 

Shri Arnar Singh Salgal .... anted a 
new train from Waltair to Delhi vIn 
Allah,bad or via Btna. I am afraid the 
traffic between Waltalr and Delhi !J 
too smaU to justify a direct tralrl. 
Limited terminal facilities at Delhi 
and line capacity on the route aIao 
make it difficult to run another train. 
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IShri S. K.. Patil] 
However, a composite first and Ulird 
class through coach between Rajpurl 
Bilaspur and Delhi is being introduced 
via Katni and Bina very shortly. With 
eJrect from 1st April, 1966. 

Shri Onkar Lal Berwa referred to 
the Air-Conditioned coach runniD, 
between Kota and Dehra Dun by Bom-
bay-Dehra Dun Express as an unllC(>-
nomic proposition which ia being con-
tinued at the expense of first clall 
trafllc. The partially Air-conditioned 
coach having first and Air-conditioned 
accommodation runs on two day. in a 
week between Kota and Debra Dun ~ 
Bombay-Dehra Dun Expresses. An 
analysis of utilisation of Air-Condi-
tioned portion of the composite coach 
has shown that it is well patronised 
between Kota and Delhi. According-
ly, it has ·been decided to operate the 
service only between Kola and DeIhl 
from 1st of April, 1966 and to raise its 
frequency from bi-weekly to tri-week-
Iy. Having regard to the utiliaation of 
Air-Conditioned accommodation on 
Kota-Delhi aection, there is justl.ftca-
tion to continue this service. 

Shri Warior spoke of limIted trans-
port capacity in Kerala especially from 
Cochin Harbour towards Coimbatore. 
The present capacity on the Cochin 
Harbour Coimbetore section Is quite 
adequate for current traffiC; and 
for handling the new traffic 
anticipated from the refinery and 
other industries in the Cachin area, 
a number of line capacity works like 
additional loops, tokenl.,.s block work-
ing etc. are in progress. Diesel trae-
tion which is to be introduced for all 
through goods services between Iro-
dey and eochln Harbour ..... 

Shri Warier (Trlchur): It is not 
lrodey but It is Erode. 

Shrl S. K. Patll: Its name 18 Erode. 
There is no erosion about it. Cochin 
Harbour will Itself raise transport ea-
paclty by 15 to 20 per cent when thl. 
dieselisatlon ia dODe. More eralling 

stations and loops haVe also been Banc:-
tioned between Ernakulam and Quilon 
to meet future tramc needs of Sou-
thern Kerala. Kerola is-I don't 187 
probably in a bad sense-as far as tra-
ffic is concerned, surely a problem be-
caUSe it has got a higher density in 
the line. Therefore special considera-
tion wil! always be given to it becauae 
the entire population has got to be 
catered for. 

Dr. L. M. Singhvi referred to the 
need for an 'additional train between 
Delhi and Jodhpur because, according 
to him, Jodhpur is probably a kind of 
intellectual capital of Rajasthan. I 
quite understand that probably tbe 
Member, instead of saying that he 
halls from that intellectual capItal 
(laughter) wants the introduction of 
an additional train between Delhi and 
Jodhpur. It is not feasible to do that 
at present for want of spare line ca-
pacity On the saturated single line por_ 
tion of Delhi-Rewari Section and be-
caUSe money is a!most very necessat)'. 
The available capacity has been fur-
ther strained by introduction of an 
additional train between Delhi and 
Biltaner from 1st October, 1965. It hu 
b-Pf'n in operation since then. 

Shrl Kashi Ram Gupta stated that 
In the neWer design Of coaching stock 
the number of bath rooms is being 
reduced. That has also ·been a com-
plaint in .everal fields. There has been 
no ehange in scale of number of pu-
sengers per lavatory for the last 15 
years. The eeale. are:-

One lavatory for 6 passengers 
In the first class; 

One lavatory for 16 passen-
gers in the second class; and 

One lavatory for 20 passengers 
in the third class. 

If thi. Is really small and after care_ 
ful examination also It ia found to bit 
so, when the new coaches will be 
built uP. something elso would be 
done about this. This ia what I tun 
telling that for the last sO many years 
this i. what ls existing and that .e 
have not made any special attempt to 
reduce that number. 
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Shri V. B. Gandhi mentioned that 
industrial accidents had increased to 
42.4 per 1000 worlter. in 1962. That 
has been answered by my hon. friend 
and I do not want to take the time of 
the HOWIe. But. I can merely point 
out that in 1952-" they used to be 
'5 per 1.000 employees. In 1964-65. 
after 13 yea ..... they have ione down 
to 44.5. Therefore. there hu not been 
any Increase but it i. leu than half. 
Constantly that progress Is bein, 
maintained. 

At pre.ent Safety Committee. and 
Accident Prevention Committees func-
tion in the Workshops under the guid-
ance of Works Managers. These Com-
mittees review accidentl and their 
causes and take suitable measure. to 
eliminate such causes. The question 
of setting up a separate organisation 
for mlnimlsing the Incidence of 
accidents in Railway Workshop. bu 
been considered but it was felt that 
the most eft'eclive means of control\ing 
this would be through the omcera and 
supervisors who are daily In Intimat" 
contact with the workshop staft' and 
.. ho can during their rounds notic" 
and prevent any tllUafe methoda ~nd 
practices being adopted. Alao ,ince 
there has been a very marked and 
steady Improvement in the incidence 
of accidents. the present organiaation 
.eerm to be producing the results ex-
pected. A ca·se has not been made <'ut 
for starting any additional organisation. 
That does not solve the difficulty. 

Shri D. C. Sharma mentioned (hat 
the strength of the Research. Design. 
an'd Standards Organisation t. not 
commensurate with the needs of '-he 
Railways. He also .tated that ",are 
money should be spent on research and 
the Research Wing should be .eparat-
ed from the Designs and Standards 
Wing. 

We are fully alive (0 the importance 
of research on Railway! aDd we have 
taken steps to extend ito scope. 'nle 
ezpenditure on thia orra:nlaatlon which 
ueed to be of the order of Ra. 30 1aItha 
in 1~8-'7 has been rialn, steadily and 
is about 1.3 crores now. It t. not 

merely the ezpenditure that haa In-
creased but many olher thing. have 
gone in that direction. New coachea 
are being built; along with that. other 
problems crop up. The strenlth of 
the (echnical omcers and staft' in thl. 
organisation ha"s also steadily been 
increasing. As against 70 officers and 
312 .taft' in 1961. we have tooday 133 
officers and 900 .taft' in this organisa-
tion and thet organisation i. doin. 
very excellent work Indeed. 

Shri Subodh Hansda said that for th. 
private school at Kharagpur. the Rail-
way should give land for school build-
ing. I think that has not been consi-
dered necessary. That would olean 
we have to get the land from some-
where and make it available. That 
could not be done. As far as lands 
are available with the Railways. 'hey 
would always be ready to give that. 

Shri Onkar Lal Berwa said that 
Scheduled Castes were .being "Ilcri-
min. ted against on lIirmy pretext.· dnd 
are reverted for failure to pau rt..~"e
.her courses and medical tests. },'. 
al.o said that there is discrimination iI • 
the grant of leave and passes. 

It i. very difllcult for me to deal 
with such sweeping general accusa-
tions. I can assure him that if he haa 
any specific cases in mind and if they 
are brought to the notice Of the Admi-
nistration. they will be looked into 
carefully and necessary artian taken. 

Shrl Ganapatl Ram (Machhlishahr): 
What about the fulfilline of the reserv-
ed quota for the SChedUled Castes in 
Class I. n, In and IV ",.vlce,? 

Shrl S. K. Patll: That will also be 
taken into consideration. The ques-
tion is not one of merely filling up the 
posts. But the proper people must be 
made available. If there I. .ny 
genuine complaint about it, surely It 
will be looked into. t a1II really grate_ 
rul to the han. Member tbat this hu 
been pointed out to us. 

There lire t'lrO mor" questiona lene-
raUy to which I shall refer and tMn 
I .hall have done. 
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Shrl Daljlt Singh (Una): No reply 
has been given regarding the taking 
over at the Rupar-Nangal Dam line. 
1 also wanted a direct train tram Delhi 
to Nangal Dam. 

Shrl S. K. PatH: Reply has been 
,iv"n already. When I started my 
reply I had already said that wher-
ever replies were not given, they 
would be giv"n in writing and placed 
on the Tobie of the House or in the 
Library. That is the reply. In the 
same way I could not reply to hund-
reds of things th,t had be<>n raised. 
The replies to all at them would be 
given in writing'. 

But ! shall deal with two general 
questions that are there. One is about 
catering and the other i. about corrup_ 
tion. The question of corruption was 
raised by my hon. triend Shri U. M. 
Trivedi, and I had replied to his points 
to some extent earlier when he was 
not here. The .ubi"rt of corruption 
really makes me very very uneasy. 
Although the Railway Administration 
is exC'client, its performance is excel .. 
lent DIHI air that, and that I. a thing 
that gladdens my heatt, when I come 
to the question at corruption, I must 
admit that I have not been able to 
make n sort of significant dent upon It. 
lt is no use mere1y stating figures and 
giving statistics and saying that there 
ha\"l'~ been only sO many cases, and WEI' 
hAve done so many things; at any ratp-, 
thAt does not satisfy me, much less ('an 
It satisfy the han. Members. We are 
doing everything itt our power to re-
medy this. The mOTe setting up at an 
organisation of vigilance does not 
automatically mean that from the time 
the organisation comes into being, (!or-
ruption goes down. It has been cry.-
tallised. and, therefore, It hal got to 
b. broken. 

saying 'Oh, there is nothing; it has not 
be"n brought to our notice.'. Whether 
it is brought to Our notice or not, if 
the thing exists, though it is not seen, 
it has got tn be removed, because the 
railways being a pioneer, .being the 
largest public undertaking, it is our 
duty to see that We set some example 
so that the public sector undertakines 
and also the other Ministries can learn 
something out of it. That is a subject 
that is constantly engaging my atten-
tion, and surely I would remain un-
easy until on that question, though it 
may not be finally solved, we make 
some kind ot a significant dent, as I 
said earlier. 

Shri lIa i Vishnu Kamath: Minimise 
it. 

Shri S. K. Patil: So far as catering i. 
concerned, I could assure hon. Mem-
bers that the standards of catering anel 
the standards of society somehow or 
other go together. When it i. a pri-
vate caterer, sometimes it is said that 
We can punish them Or We can do thi. 
or that and there is a hue and cry and 
it is said that it must be departmen-
ta"lly done; but aIter all. I would sub-
mit, that the quest.ion ot personnel is 
just the same. A man does not be-
come an ang(>l becaUSe he come!l into 
the public sector and it is not as If he 
remains a devil when he is outside 
that sector. If things were so easy 
95 that, then We could have made 
f'vcrything into a public !lector where 
only angels could be seen. What I am 
pointing out i. that there is good and 
there is bad in everything; there are 
som(, contractors that are very good: 
and a lot of them who are bad. Slml-
larly. so far 8..!J our catering is eonc~rn
ed. there are some otllce.. In .ome 
place!. 

Shrl A. P. Sharma: What ahout 
Shrl Harl Vishnu Kamatb: It has competition? 

been soil difled. 

Shrl S K. Patll: It is a great effort 
that h... got to be made everywhere. 
t am n" golnl to run away by merely 

Shrl S. K. Patll: Therefore, we have 
kept the com~tition. We have pur-
posely kept the com~t1tion, and we do 
not want to d~roy the .yatem It!IIt 
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one system should become crystallised 
and We cannot improve upon it. But 
I do nire. with my han. friend ... hen 
the,. say that on lOme railway., per-
hape, in the We.tern Railway the 
thing i. .lightly better but in other 
railways it i. not '0 good. No doubt, 
there is a difference in this matter. 
Therefore, that "'ill constantly enga,e 
our attention. Besides there are ad-
visory committeee for 'catering at the 
zonal and at the national level etc. 
TIwrelore, whether there is a debate 
Or not, if any luggestion which i!l prac~ 
tical and which can be put into opera-
tion is brought to my notice, I .han 
not be loath to take action in that be-
half, be<:ause that is one thing which 
goes to make the travel either comfor-
table or otherwise. It is not enough if 
the train goes fast. but even the food 
is necessary. 

There II ver,. little further that I can 
add. 1 am grateful to the Houae once 
again. Thoueh they hid pointed out 
lome dimcultie. and some detects, by 
and laree, there hill! been a general 
tone ot appreciation of what the rail-
way. have been doing, and I am ... at.-
ful to the hon. Members for ~. 

Some hOD. Members mse-

111) p1f" ~Plll (o?mr) : ~~ 
~, <f~'l Rl't i .m if w <it 
;f "l9 ififf ~ I 
Shrj U. M. Trivedi (Mandsaur): 

.. ant to uk one questiOD .... 

Mr. Deputy-Speaker: We have had a 
long debate jWlt now. I th1nk ... 
should go on to the next item. 

Shrl IT. M. Trivedi: It is true that 
.. e have had a long debate. But thera 
"' ... one point made in regard to the 
cut motioTl.lI!:. 

I would juat tell the hon. Mlnioter 
that if he would reid my cut motions, 
he .. ould very quickly understand 
them. He is a very intelligent man. 
and It .. ould not require anv Intell1-
gence from me to put mea nine to the 
cut motioDa that I have tabled. I 

hope that he will look into the cut 
motioIUI that I haVe moved in the .pirit 
in which I have moved them. 

Shri S. K. Patl1: I can "ssure you 
that I have seen all the cut motions. 
When I used the expression 'telegra-
phic language', it w .. just • way of 
saying it. I merely said that if my 
hon. friend would elucidate and point 
out a'nyth!ng at any time, surely I 
shall be only too ,..;11ing to do that. 
I was not criticising the method in 
regard to cut motions. 

Mr. Deputy-Speaker: Does "ny hon. 
Member .. ant that any of his cut 
motions !lhould be put to vote separate~ 
11? 

~) ~ qi-p (7~T) . ":,,~,,, 
tl '!"!lor "fT'l:'IT ~. n:'f. k.O ~'! mr 
;;rr>f I 

Mr. Deputy-Speaker: If I allow the 
hon. Member. then I .hal! have to 
allow (J(hN, al.o. 

Thr cut motions which have been 
muved are as follows. namely cut 
motions Nos. 20 to 43, 93 to 99 UIld 1M 
to 110. 1~2 to 16~ and 238 to 2M In the 
name of Shri Warior. cut motioDa No •. 
46, 47 to ~I, 50, 63, 66 to 7~. 82, one! as 
in the name of Shri U. M. Trivedi, cut 
motions No •. '" to 46 in the name of 
Shri Yashpal Singh. 

Mr. Deputy-Speaker: In that (;~ueJ 

J .hall call onl;· Shri U. M. Tri .. edi . 

Shrl Shree Na"llyan D... (Dar-
bhanga): If you cal! one hon. Member, 
you should call others also. 

Shri U. M. Trivedi: lis regards the 
cut motions, the hon. Min~ter wu 
perfectly right in hill .... rtion that the 
cut motioIl! were more or leas in a 
telegraphic language and they die! not 
convey .11 the argument. that lay be-
hind them. But in the present aet-up 
of thing. In regard to th,. debate that 
goes on here, the time i!ll L mited; there 
i5 only limih'd time at thp. di"~RI of 
any Member to enable him to apply 
hi. mind to the various aopects of each 
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[Shri U. M. Trivedi] 
of hi. 20 Or 30 or 40 cut motions; in 
view of the limited time, he shan have 
to utter only one sentence on each of 
them and say that such and such cu~ 
motion. have been moved by him. 
That i. why we have the debate divI-
ded into two parts, namely the gene-
ral discussion and the discussion on 
the Demands and the cut motions. 
But, unfortunately, what happens Is 
that on account of the party basla for 
allocation of time, the cut motiollll are 
not discussed after the general debate 
~ over ....... . 

Mr. Deputy-Speaker: I thought the 
hon. Member w8'nted to seek lome 
clarification. 

Shrl U. M. Trivedi: I am just ex-
plaining it .... 

Mr. Deputy-Speaker: That can be 
dj~cusscd separately. 

Shrl U. M. Trivedi: Where'! 

Mr. Deputy-Speaker: Tho! hon. 
:Member may meet the Speaker and 
tell him. Cut motions Nos. 85 to 92, 
184 and 185 in the name of Shrl P. K. 
Deo, cut motions Nos. 111 to 130, 168 to 
183, and 270 to 280 in the name of Shri 
Priya Gupta. cut motions Nos. 139 
to 150 in the name of Shri Muhammad 
Ismail, cut motions Nos. 186 to 188 In 
the name of Shri Kashi Ram Gupta, cut 
motions Nos. 189 to 220, 212 to 221, 
263 to 269 in the name of Shri Madhu 
Limaye, and cut motions Nos. 281 and 
282 in the name of Shri K1shen Pattna-
yak. 

Sbrl Krlshuapal Slugb (Jalesar): 
There has been no reply In regard to 
my cut motions. 

Sbrl S. K. Palll: The hon. Member 
"ill get it. 

Mr. Deputy-Speaker: 1 shaJl now pul 
th~ cut' motion. to veite. 

All the cut motiou toere put a"" 
ull4titlecL 

Mr. Deputy-Speaker: The question 
ia: 

'''niat the reepective sum. not 
emoeedln, the _ollllll Iilo,,", IA 

the third column Of the Order 
Paper be granted to the President 
to defray the charges which ,,111 
come in course of payment during 
the year ending the 31st day of 
MaTch, 1967, in respect of the 
following Demands entered In the 
second column thereof: Demanda 
Nos. 1 to II, I1A, 12 to 16, 18 and 
20." 

The motion Wa.! adopted. 

Mr. Deputy-Speaker: The question 
is: 

"That the respective Supplemen-
tary sums not exceeding the 
amounts shown in the third column 
of the Order Paper be granted to 
the President to defray the charg .. 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1966, in respect 
of the following Demand. entered 
in the second column thereof: 
Demands Nos. I, " to \I and U to 
15". 

Th~ motion to/U adopted. 

[The motion. fOf' Demands for Granu, 
1966-67 and Demands fOf' S,.pple-
mentarll Grants, 1965-66 in respect 
of Railways, which toe~e adopted bll 
the Lolc Sabha, a~e ~eprod,..,.,d be-
low-Ed.] 

DEMAND No. I-RAILWAY BolUlD 

"That a Bum not ezceedinl 
lis. 1,26,17.060 be granted to the 
President to defray the charg_ 
which will come in course of pay-
ment during the year ~ndinll tbe 
31st day of March, 1967, in respect 
of 'Railway Board'." 

DIIMA>m No. Z-MllIcELLAIfIIOUa lI:xnIf-
DlTUU 

''That a awn not ezceedial 
lis. 3,118,14,000 be l1'anted to the 
President to defray the cbarpll 
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Which will come in course of pay- DzMAND No. B-WORJCINO EnElfS_ 
ment during the year ~llding the ()PJ:RATION OTHER THAN BTAFI' AND Fu-. 
31st day of March. 1967. in respect 
of 'Miscellaneous Expenditure'," 

DJ:MAND No.3-PAYMENTS TO WORKDI 
LmEs AND OTHERS 

--rIlat a sum not exceeding 
Ro. 49,65,000 be granted to the 
President to defray the charges 
whit-h will come in course of pay-
ment during the year enellng the 
31st day of March. 1967, in respect 
of 'Payment to Worked Lines and 
Others· ... 

DEMAND No. 4-WORItINO ExpJ:NSES-
ADMINISTRATION 

"That a sum not exceeding 
Ro. 58,22.22.000 be granted to the 
President to defray the charges 
which will come in course of pay-
ment during the yeDr _nding the 
31st day of March. 1967. In re.pect 
of 'Working Expenses-Adminis-
tration'." 

l>cMAND No. ~WORKINC EnDSr&-
REPADIS AND M.\INTENANCE 

"That a sum not exceeding 
Rs. 1,87,01,26,000 be granted to the 
President to defray th~ charge. 
which will come in courSe of pay-
ment during the year ending the 
31st day of March, 1967, In respect 
of 'Working Expenses-Repairs and 
Maintenance'," 

DEMAND NO.6-WORKING EXPENSES-
OPERATING STAn 

"That a sum not exceeding 
Ro. 1,19,96,68,000 be granted to the 
President to defray the charges 
which will come in course of pay-
ment during the year pnding the 
31st day of March, 1967, in respect 
of 'Working Expenses-OpeTating 
Stair." 

DzMAND No.7-WORKING EXPZNS_ 
OI'ERATION (Fun.) 

l'That a sum not exceeding 
Rs. 1,16,62,63.000 be granted to the 
President to defray the charges 
which will come in course of pay-
ment during the year endin, the 
31st day of March. 1967. In reepect 
of 'Working ExpeMes--Operatlon 
(Fuel)·." 

2979 L&-8. 

"That a sum not exceeding 
Ro. 34,80,54,000 be granted to the 
President to defray the charges 
Which will come in course of pay-
ment during the year ~nding the 
31st day of March, 1967. in respect 
of 'Working Expenses-Operation 
other than Staff and Fuel· ... 

DEMAND No. II-WORKINC Expl!:Ns_ 
MISCELLANEOUS EXPENSES 

"That a sum not exceeding 
Rs. 31,93,65.000 be granted to the 
President to defray the charges 
which will come in course of pay-
ment during the year ending th~ 
31st day of March, 1967. in respeCl 
of 'Working Expenses-Miscellane-
ous Expenses'." 

DEMAND No. IO-WORKING EnENS_ 
STAFF WELrARE 

"That a sum not exceeding 
R,. 21.07,40.000 be granted to the 
President to defray the charges 
which will come in courSe Of pay-
ment during the year Ending the 
31st day of March, 1967, in respect 
of 'Worklng Expenses-Staff Wel-
fare'," 

DEMAND No. ll-WORKINO EXPEN81!S-
APPROPRIA'l'ION TO ~'l'ION 

REsERVF. FoND 

''That a .um not exceeding 
Rs. 1,00,00,00,000 be granted to the 
President to defray the char,e. 
whkh will come in ""Uric of pay-
ment during the year ending the 
31st day of March. 1967. in respect 
of 'Working Expenses-Appropria-
tion to Depreciation Reserve 
Fund'." 

DEMAND No.ll-A-WoRJOHO EXPD'-
SES-APJ'RopRIAno" TO PastOR 

J'tnm 
''That a .um not exeeedJng 

Ro. 13,60.00,000 be granted to the 
President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1987. In r .. pect 
of 'Working Expenses-Appropria-
tion to Pension Fund· ... 
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DEMAND No. 12-DIVIDEND TO GENE- DEMAND No. IS-AppROPRIATION TO 
HAL REvENUES DEVELOPMENT FUND 

"That a surn not exceedin, RI. 133, 
49, 78,000 be ,ranted to the Presi-
dent to defray the char,es which 
"Will come in courSe of payment 
during the year endin, the 31st 
day of March, 1967, in respect of 
'Dividend to General Revenues'." 

DEMAND No. 13-0PEN LINE WOREll 
(REVENUE) . 

"That a sum not exceeding 
RI. 12,00,38,000 be granted to the 
President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day 01 March, 1967, in respect 
of 'Open Line Works (Revenue)'." 

DEMAND No. 14--CONSTRUCTION or 
NEW LINES 

"That a sum not exceedin, 
Rs. 49. 08. 51,000 be granted to the 
President to defray the char,es 
which will come in course of pay-
ment during the year ending the 
31st day 01 March. 1967. in respect 
ot 'Construction of New Lines'." 

DEMAND No. 15-0PEN LINE WORKS--
CAPITAL DEPRECIATION RESERVE FUND 
AND DEVELOPMENT FUND 

UThat a sum not exceeding 
Rs. 523,72.77.000 be granted to 
the President to defray the char-
ges which will come in course of 
payment during the year ending 
the 31st day 01 March. 1967. in 
respect of 'Open Line Works-
Capital, Depreciation Reserve 
Fund and Development Fund· ... 

DEMAND No. 16-PENSIONARY ClIARGES 
-PENSION FuND 

"That a sum not exceeding 
Rs. 3,60.80.000 be granted to tre 
President to delray the charge. 
which will come in course of pay-
ment during the year ending the 
31st day of MarCh. 1967. in respect 
of 'Pensionary Charges-Pension 
Fund'." 

"That a sum not exceedin&' 
Rs. 22,IH,87,000 be granted to 
the President to defray the char-
ges which will come in courSe of 
payment during the year endin, 
the 31st day of March. 1967, in 
respect of 'Appropriation to Deve-
lopment Fund.," 

DEMAND No. 20-WITlIDRAWAL FROM 
REVENUE RESERVE FuND 

"That a sum not exceeding 
Rs. 2,39.35,000 be granted to the 
President to delray the charges 
which will come in courSe ot pay-
ment during the year ending the 
31st day of March. 1967, in respect 
of 'Withdrawal trom Revenue Re-
serve Fund'," 

Supplementarll Demand for Grant. 
(Railways) 1965-66 

DEMAND No. I-RAILWAY BOARD 

"That a Supplementary sum not 
exceeding Rs. 2.74,000 be granted 
to the President to defray the 
charge. which will come in course 
of payment during the year ending 
the 31st day of March, 1966, in 
respect of 'Railway Board'." 

DEMAND NO.4-WORKING EXPENSES-
ADMINISTRATION 

"That a Supplementary sum not 
exceeding Rs. 3,31,01,000 be 
granted 10 the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of March, 
1966, in respect of 'Working Ex-
penses-Administration'." 

DEMAND No. f>.-WORltING EXPENSZS-
REPAt'RS AND MAINTENANC'E 

'That a Supplementary sum not 
exceeding Rs. 11.03,24,000 be 
granted to the President to defray 
the charge. which will come in 
course of payment during the 
year ending the 31st day of 
Mareh, 19l18, in respect of 'Work-
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in, Expenses-Repairs and main-
tenance.," 

DEMAND NO.6-WORKING EXPENSES-
OPERATING STAFF 

"Thai a Supplementary sum not 
exceeding Rs. 7,23,41.000 be 
.,.anted to the President to defray 
the charges which will come in 
"ourSe of payment during the year 
ending the 31st day of March,' 
1966, in respect of 'Working Ex-
penses-Opening StalT'." 

DEMAND NO.7-WoRKING EXPENSES-
OPERATION (FUEL) 

.... That a Supplementary swn not 
"""'eeding Rs. 5,81,44,000 be 
granted to the President to defray 
the charges which will come in 
courSe of payment during the 
year ending the 31st day of 
March, 1966, in respect of 'Work-
ing Expenses-Operation (Fuel)'." 

DEMAND No. 6-WORKINC EXPENSES-
OPERATION OTHER THAN STAFF AND 
FuEL 

"That a Supplementary 8um 
not exceeding Rs. 2,30,91,000 be 
granted to the President to defray 
the charges which will come in 
"ourse of payment during the year 
ending the 31st day of March, 
1966, in respect of 'Working Ex-
penses-Operation other than 
Stan and Fuel'." 

DEMAND No. 9-WORKINC EXPENSES-
MISCELLANEOUS EXPENSES 

"That a Supplementary sum not 
exceeding Rs. 1,36,22,000 be gran-
ted to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1966, 
in respect of 'Working Expenses-
Miscellaneous Expenses'." 

DEMAND No. 12-PAYMENTS TO CENE-
RAL REVENUES 

''That a Supplementary Bum 
not exceeding Rs. 38,82,000 be 

granted to the President to defray 
the charges which will come In 
course of payment during the 
year ending the 31st day of 
March, 1966, in respect of 'Pay-
ments to General Revenues'," 

DEMAND No. 13-OPEN LINE WORKS 
(REVENUE) 

"That a Supplementary sum not 
exceeding Rs. 30,97,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31 st day of March, 1966, 
in respect of 'Open Line Woru 
(Revenue)'." 

DEMAND No. 14.....{;ONSTRUCTION or NEW 
LINES 

"That a Supplementary sum 
not exceeding Rs. 2,73,07,000 be 
gTanted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1966, in respect of 'Cons-
truction of New Lines'." 

DEMAND No. I!>-OPEN LINE WORKs-,. 
CAPrrAL, DEPRECIATION REsERVE FuND 
AND DEVELOPMENT FuND 

"That a Supplementary sum not 
exceeding Rs. 14,80,74,000 be 
granted to the President to detray 
the charges which will come in 
course of payment during the year 
ending the 3191 day of March, 
1966, in respect of 'Open Line 
Works Capital Depreciation Re-
serve Fund and Development 
Fund'." 

13.39' hn. 
APPROPRIATION (RAILWAYS) 

BILL,· 1968 
TlwJ MInIster of RaHway. (Shrl 8. 

K. PatH): I beg to move for In ve to 
introduce a Bill to authorise p.yment 
and appropriation of certain sum. 
tram and out of the Cl)nsolldn\ed 
Fund of India for the service of the 
financial year 1968-87 for the purpo,e. 
of Railways. 

·Publlshed i-;;--Gazette of India-Ex traordinarY: Part n, Sectlon-2,dated-
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